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: CENTRAL ADMINISTR&\TI\IE TRIBUNAL '
Y S BANGALD BENCH S

o - , Second Floor,

o ' Commercial Complex,
Indlrenagar,

- Bangalore-560038,

Dated:2 4 SEP1993

APPL ICAT ION No(s)_120 of 1993,

L APPLICHNTS ‘B N.Radhakrlshna H.RF PONDENTS : Director,A.D.E. B'lore
i - ‘ and Others.

TO,

l. DI‘.M.-S CN agaraja.

' Advocate,No.l1,
Second Floor,
First Cross,
Sujatha Complex, -
Gandhinagar,
Bangalore-~9.

2. Director, . _ S
Aeronautical ﬁevelopment Establishment,
Researdh and Development Organisation,
C.v Raman Nagar, Bangalore-93.

3. Srl.M S.Padmarajaiah,
- Central Govt.Stng.Counsel,
High Court Building,
Bangalore-l.

Subjecft- Foruardlnq of copies gof the  Order passed<gl
: the Central Admlnlstratlve Trlbunal,angalore,

_ Please flnd anclosed hereu1th a copy of the
“_DRDER/STAY/INTERIN ORDER, passed by this Tribunal in the .
above said application(s ) on_14th September,1993.

EGISTRAR

; OZ[/ JUDICIRL BRANCHES. - -
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; - BEBURE THE CENTRAL ADNINISTRATIVE TRIBUNAL
[ " . S BANGALUnE BENCH 'BANGALORE

DATED THIS DAY-THE-14TH oF SEpTEﬁBER,1993

Presents Hon'ble Justice Mr.P.K. Shyamsundar Vice Chairman ..

Hon'ble Mr.V. Ramakrishnan Member (A)

Rk = bt A MRt o}

APPLICATION NO.120/93

- Shri 8, N Radhakrlshna,
Aged 48 years,
1108, Bth Main, 7th Cross,
HanUmanthanagar, ‘
. Bangalore ~ 560 019 ' ~ Applicant

( Or,m.S, Nagaraja - Advocate )

V.

1. The Dlrector
Aercnautical Development Establishment
Research & Development Organisatiocn,
Ministry of Defence,
Government of India,
C.V. Raman Nagar, -
Bangalore - 560 093

2, The Director General,
Research & Development,
Ministry of Defence,
Neu Delhi :

3., Union of India .
' represented by the
Secretary to Government,
.. Ministry of Defence,
‘\<$K-Neu Delhi Respondents

( Shri M. S, Padmaragalah - Advocate )

ThlS appllcatlon has come up today before

'7»_:h®s Tribunal for. orders. Hon'ble Juctlce mr P, K..

ORDER
We haQe heafd'or;m4s~ Nagéraja'forithe

appllcant and the learned Standlng Counsel. We édmit
"here-and fnow
the same but prcpose to dlSpOSE 1t onlby recordlng



the following order,
2, T‘he Goyernment has tfvlrhed down the prayer L 4.
made by the applicant for counting‘the service rendered
at the H.A.L., for the purpose of his pension., The
applicant belongs to the Aeronadtical Development
Establishment in the Defence Department. -All that he
wants is that the feuw years of service rendered by him
outside the department vhen his services were placed

at the disposal of the H.A.L, should be counted for the
purpose of pension and other retiral benefits. To

that effect, he made a representation which has since

been turned down as per Annexure R=3 [ . .,

Bau - Or.Nagaraja for the applicant asks us to

vacate the impugned order because he says that the
services rendered by a regular Government servant
cutside his line has necessarily to be counted for
computing his retiral benefits, This requirement,

he says is spei; put in the CCS{Pensicn) Rules, Ue

do not, houever, propose to examine the gquestion vis-
a-vis the Pension Rules for the simple reason that

the said applicant will be continuing in service
during the next 9/11 years, WUe think they are right
now neédlessly bothered as to what they would get from

the Government after they retire., There is encugh

\*time for them to rggg;;:ger gver it and uho knoué

he rules may themselves be later amended and the

enefit of past services rendered in a public=-sector

i ’unde:taking made admissible for pehSion etc,

4. Under the circumstances, it beccmes clear
that we shculd not interferé ét this stage., \e,
therefore, leave all thesquestions raised here open

for consideration at a later stage, if need be, Ue




make it clear if in case the applicant wishes to

come back to the Tribunal after he retires, the

-

order impugned herdewill not stand in his way. With

this chservation, this application stands disposed

off finally. No costs.
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